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We  have heard learnaed counsel for noth the parties 1N

cpo370/2000
. Taking into account the documants on record and the

aubmissions made bylﬁ$.Promila safava, learned counsel, We Al
unable to aqgres with the contentions of Shri S;LuLakhanpal
that thers 1s any contumacious disobsdience of the Tribunal’s

arger dated 2%, 11.2000 to warrant further action being taken

¥

against the raspondents under the Contenpt of Courts Got, 1971

read with section 17 of the Acministrative Tribunals Act.
1985, In this view oF the matter, CP F70/72001 13 cdismissead
HMotloe jesued to  The | alleged COHt@mﬁ0F“Fe5DOﬁd@ht 18

discharged, laaving 1t opan to the applicant to pursue any

remedy , Y \ay De advised, in accordance with law.
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